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sn.eopalagrisma I(.Bhat, v/s.< Station Director.AIR Bhadravathi
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1o Dr.M.S Nagaraja,Advocate. B
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Subgect°- Forward ng ¢f copies of the ‘Urders passed by-the -
istrative Tribunal, Baﬂgalcre.
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Pleaoe find. enclosed herewith a copy nf tha HRDER/
STAY. URDER/JNTERII\A ORDER/, passod by ‘this ‘Tribunal..in . the above '
mentioned appllcatlor(s) on 04-08-940 L G
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1. The Station Director,
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- Mr, Justice P. K Shyamsundar, .- Vice~Chairman._,

Mr.T.V. Ramanan, ' o | . cee ﬁember(A)

]l

' Gopalakrlshna N. Bhat,

Aged 32 years,

S/o Sri N.Bhat,

lC/o A1l India Radio,. :

Madlkerl, Kodagu District. . . Applicant.
il _ - (By Advocate Dr.M.S. NagaraJa) T
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All India Radio,Bhadravathi.

The Director, -
mll India Radlo, Bangalore.

3. The Director General,
A1l India Radio,
Akashavani Bhavan,
Parliament Street,
New Delhi.
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.. Respondents.
(By Standlng Counsel Shrl G. Shanthappa)

ORDER

Mr.justiee P.K.ShyamSuhdar; Viee—Chairman:—

; Heard both sides. Dr.Nagaraja, learned counsel for the
appiicant says that the applicamt will now make a comprehensive

representation setting out all the outstanding claims against

theidepartment and urges that the department may be directed

to ?eal w1th the _same as_ .objectively as possible. _We. think
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it to be an approprlate dec1s1on Hence, we permlt Dr. NagaraJa
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‘to w1thdraw thlS appllcatlon and come back to us if- 1t becomes
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necessary later. In the meanwhile the appllcant may make a

“thorough and a comprehens;ve representation inclusive of all

¢

~ his demands except those already met. If such a representation

is made to the Department within one ‘month from ‘to-day, the
- ‘\ '

department will consider and dispose it of/ within 3 months

after recelpt thereof. With this observation, the application

iﬁ permltted to be w1thdrawn. No costs.
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